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IN THE INCOME TAX APPELLATE TRIBUNAL 
AHMEDABAD “A” BENCH, AHMEDABAD 

 
BEFORE Ms. SUCHITRA KAMBLE, JUDICIAL MEMBER AND 

SHRI WASEEM AHMED, ACCOUNTANT MEMBER  
 

(Conducted through Virtual Court) 

 
ITA No.1234/Ahd/2019 

Assessment Year:  2013-14 
 

The Income Tax Officer  VS.  M/s. Mandora Finserve Pvt. Ltd.,    
Ward – 2(1)(4), Ahmedabad.   Opp. Auda Garden, Pakwan Circle,
       Off. S.G. Highway, Bodakdev, 
       Ahmedabad. 

[PAN – AAHCM 4590 R] 
(Appellant)      (Respondent) 
 
  Appellant by      : Shri Vijay Kumar Jaiswal, CIT D.R.   

  Respondent by      : None       
 

Date of hearing          :   05.04.2022 
Date of pronouncement     : 13.04.2022  
 

O R D E R 

PER SUCHITRA  KAMBLE, JUDICIAL MEMBER :  

 

This is an appeal filed by the Revenue against the order dated 09.05.2019 

passed by the CIT(A)-2, Ahmedabad for the Assessment Year 2013-14.  

 

2. The grounds of appeal are as under : 

 
“(1) The Ld. CIT(A) has erred in law and on facts in deleting the addition u/s. 

68 of the IT Act.  
 

3. The assessee Company is engaged in the business of investment in shares 

and securities.  The return of income was filed on 30.09.2013 declaring income at 

Rs.1,68,670/-.  During the year under consideration the Assessing Officer observed 

that assessee Company has shown unsecured loan of Rs.2,93,00,000/- and current 

liabilities of Rs.13,55,53,343/- as on 31.03.2013.  The details of three parties namely 

M/s. Mandora Securities Pvt. Ltd., M/s. Sadhna Barter Pvt. Ltd. and M/s Enhanced 
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Projects Pvt. Ltd. were called by the Assessing Officer.  The assessee submitted 

details before the Assessing Officer along with its submissions.  The Assessing Officer 

observed that  the assessee failed to give satisfactory explanation of cash credits in 

line with unsecured loan and, therefore, made addition of Rs.15,71,75,760/- under 

Section 68 of the Act thereby treating the said income as unexplained income of the 

assessee. 

 

4. Being aggrieved by the assessment order, the assessee filed appeal before the 

CIT(A).  The CIT(A) has partly allowed the appeal of the assessee. 

 

5. At the time of hearing despite giving notice through Ld. D.R. to the assessee 

the same was returned back as not known or insufficient address in the Registry.  

There is no new address given by the assessee either to the Revenue Department or 

to the Registry.  Therefore, we are proceeding on the basis of submissions mentioned 

in the assessment order and the CIT(A)’s order of the assessee as submissions 

before us. 

 

6. The Ld. D.R. submitted that the CIT(A) has simply accepted the contentions of 

the assessee but has not verified the evidences and, therefore, the deletion of the 

addition is not correct. 

 

7. The Ld. D.R. further pointed out that the assessee at no point of time proved 

identity, creditworthiness and genuineness of the transactions in respect of all the 

three parties and, therefore, the addition should be sustained.   

 

8. We have heard the ld. D.R. and perused all the relevant material available on 

record.  After going through the contentions of the assessee before the CIT(A) and 

after taking cognisance of the comments offered by the Assessing Officer, it is found 

that the assessee has given details relating to three parties such as PAN copy of ITR 

audited account along with Profit & Loss account and Balance Sheet as well as Bank 

statement of loan creditors in support of identity and creditworthiness and 

genuineness of the transactions.  Further, the assessee has demonstrated before the 

Assessing Officer as well before the CIT(A) which was extensively pointed out by the 

CIT(A) in the order dated 09.05.2019 and thereafter deleted the said addition.  There 
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is no need to interfere with the findings of the CIT(A).  Hence, appeal of the Revenue 

is dismissed.  

 

9. In the result, appeal filed by the Revenue is dismissed.  

  

Order pronounced in the open Court on this 13th day of April, 2022. 

 
 
 
      Sd/-           Sd/- 
(WASEEM AHMED)     (SUCHITRA KAMBLE) 
Accountant Member                                       Judicial Member 
 
Ahmedabad, the 13th day of April, 2022  
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